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IN THzZ CEZNIRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BzNCH: NEW DELHI

e 4 s o 0o

Regn.No.0A~342/39 Date of Decision: 12.5.89.
Shri Yatinder Singh. deeess Applicant.
Varsus
Union of India _ Ors., veveo Respondents.
For the applicant eeveo Shri S,K,Bisaria,
: Advocate.,
For the respondents eeeso None.

'CORAM: Hon'ble Shri P, Srinivasan, Administrative Meuber.

Hon'ble Shri T.S, Operoi, Judicial ember.
JUDGMENT (QRAL)

(Judgement of the Bench delivered bx Hon'! ble
Shri P.Srinivasan, Administrative bmber ).

This application filed under‘hection 19 of the
Adninistrative Tribunals Act,1985, has come before us
for admission today with notice to the respondents. Shri
S.K.Bisaria, learned counsel appears for the applicant.
The respondents on whom notices have been sefved are
absent.\Wé have heard Shri S.K,Bisaria.

24 The grievancé of the applicant, who is working
as a Class IV official in the Central Railway at Mathura
is that iﬁ the written test ﬁeld for promotion tO‘bggos

Class III post, he was declared successful and after the

viva-voce test his name was excluded from the select panel.

He submits that he has been failed in the interview with
dmalafide intentions and ulterior motives." Shri S.K,
Bisaria, learned counsel for the applicant submitted that
this Tribunal should call for the records of selection to
examine whether the marks glven to tne appllcant in the
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interview have been fairly assessed and jif.-there dis—
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%aveun-saowgiggalngi;h;m. We are of the view that this
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application is not fit for adjudication by this Tribunal.

The applicant"was left out of the select panel after a

written test and oral test held by the cbmpetent'authority.

Merely alleging that the assessme nt'ln the interview was

malafide and made witﬁ(;; ulterior motives to reject
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the aopllcant does not constitute sufficient Ju“tlflcatlon
for us to call for and examine the records of the
respon&ents; Where a candidate is not éelecteduhe is

bound to allege that the selection has not been fair

and unless any animus is established, we cannot call

for théﬁvaernment records.and undertake a fishing inquiry.
e, therefore, find no justification to admit this

application¢
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3, However, we understand that the applicant has made

a representatlon to the authorities on 21st January,l989

“and again on 8,2, 1989, we hope that the authorities will

deal with the representation expeditiously.,

4. The-apblication is, therefore, rejected at the
stage of admission itself leaving the patties to bear: .
their own costs. |
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( T.S, Oberoi ) P Srinivasan )
Menber (J) Member (A)




